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[TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY, PART-II, SECTION 3, SUB-
' SECTION (ii)]

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
Department of Revenue
(CENTRAL BOARD OF DIRECT TAXES)
[Black Money (Undisclosed Foreign Income and Assets) and Imposition of Tax]

NOTIFICATION
New Delhi, the 24th August, 2015

S.0. (E)___ Inexercise of the powers conferred by clause (b) of sub-section (4) of section 120 of the
Income-tax Act, 1961 (43 of 1961) read with section 6 of the Black Money (Undisclosed Foreign Income and
Assets) and Imposition of Tax Act, 2015 (22 of 2015), the Central Board of Direct Taxes héreby directs that
the Additional Commissioners of Income-tax or the Joint:‘Commissioners of Income-tax, as the case may be,
shall exercise the powers and perform the functions of the Assessing Officers under the said Black Money
(Undiscloséd Foreign Income and Assets) and Imposition of Tax Act, 2015, in respect of territorial areas or
persons or classes of persons or incomes or classes of incomes or cases or classes of cases, in respect of which
such Additional Commissioners of Income-tax or Joint Commissioners of Income-tax have been authorised
by the Principal Chief Commissioner of Income-tax or the Chief Commissioner of Income-tax or the Director
General of Income-tax or the Principal Commissioner of Income-tax or the Commissioner of Income-tax in
pursuance to the directions of the Board under sub-section (1) and (2) of section 120 of the said Income-tax

Act, 1961.

[Notification No. =8 /2015, F. No. 187/13/2015 (ITA.I)]
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[HRT & TSTIA, HATYUROT, HE-Il, G 3, 3T-GF (i) H ToreEm)
HRT EFR '
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(F=EIT YcTeT FX NS)
(1o e (e 3y ik afEufeaad) il HRgon)
FfgeT
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AT ,%maﬁlq 3ETEd, 2015

I3 (31) 3T AAAIH, 1961 (1961 &7 43) Fr &RT 120 FHFr ITURT-(4)
39Es (@), Fel O (ENRT faege 3 iR oRwufcawn) iR wRuor s,
2015 (2015 &7 22) 1 URT 6 & WY Widw, & WGl Waed ATFET FT GANT H FT,
heg T YUY FY SIS UEaRT fAeer &ar § fh I e Mg AT HYFT AR
g, St ofr Rl & 3ad Fren & (IR 37 iR aREufcaan) iR FRer
sfafaas, 2015 & 3idedla & sieifores &5 a1 safeaat ar safeqat & &9, 3ma ar
I o AT AFG AT AHAT F gt & aR F 397 AuRor st & s afeaat
T TERT HE IR Heled! 1 el FEr ows AT W W AT IgFd, AT
UIFA IR YFA, P 3FA A Af&ATH, 1961 A arT 120 Hr 39URT (1)
IR (2) & Iood 15 F WU F HFEOT F YU T IR IGFT AT T
ITIRT ITGF AT AR AGNACYH AT Wl IR ITYFT AT AR ITYF @RI
wiftrehe feam arar &l ’
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